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In pursuance of clause (3) of article 348 of the Constitution of India, the following

translation in English of tIle Bomqay Motor Vehic}.e T~_(A!llendwent) Act, 2012, (Mah.
Act No. XIV of 2012), is hereby published under the authority of the Governor.

By order and in the namifoLthe Governor of Maharashtra,

- H. B. Pb-TEL,
Secretary to Government,

Law and Judiciary'Department.
J-'

. . ~*'.
- MAllAR'ASHTRA ACT No. XIV-OF201~.,

(First published, after having received the assent' of the Governor in

the: « Maha~a'shtra; Government Gazette ", bh the 4th August 2012.
'- . -- . 'I:.

AnrAct f~therAo amen<t~he BoJllbay Motor VehiclE(s
Tax Act, 1958.

---

,
WHEREAS both Houses of the State Legislature were not in session:;

- AND WHEREAS the Governor of Maharashtra was satisfied that

circumstances existed which rendered it necessary'. for him tota,ke
immediate ,action further to amend the Bombay Motor Vehicles"Tax

Act, 1958, for the purposes hereinafter appearing; and, therefore,

. pro~ulgated the BombayMotor Vehicles Tax (Amendment) Ordiriaaoo;
Born. 2012, on the 26th June 2012 ;LXVof
1958.
Mah.

oni. VI
of 2012.
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AND WHEREAS it is expedient to I'ephice the said Ordinance by an
Act ofilie State Legislature ;it is hereby enacted in the Sixty-third Year
of the Republic of India as follows :-

Shln:ttitl~ .. (J) !DhisAct may 'be called the Bombay Motor Vehiclea tFax
and (Amendment) Act, 2012.commence-

ment. (2) It shall be deemed to have come into force on the 26th June 2012.

Amendment 2; In section 3 of the Bombay Motor Vehicles Tax Act, 1958 Bom.

of s~~t~:m~ (hereinafter referred to as ",the principal Act "), in sub-section un), ~fV
LXVof in clause (c), after sub-clause (ii), the following proviso shall be added, 1958.

1958. I
.

name y :-

"Proyided that, such one time tax at twice the rate under
sub-clause (i) or (ii) shall not exceed 20 per cent. of the cast of the
vehicle.".

Amendment
of THIRD

SCHEDULE
of Bom.
LXV of

1958.

Repeal of
Mah. Ord.
VI of 2012

and saving.

.

3. In the THIRD SCHEDULE appended to the principal Act, in
PART I, in column (2), in clause (3),-:""'.

(a) after the words, brackets and letters" Compressed Natural Gas
(CNG) " the words, brackets and letters" or Liquified Petroleum Gas
(LPG) "flhall be inserted;

(b) after the wol'ds and letters II fitted with eNG Kit .. the words
and letters" or LPG Kit" shall be inserted.

4. (1) The'Bombay Motor Vehicles Tax (Amendment) Ordinance, Mah.

2012, is hereby repealed. ~:d~f

(2) Notwithstanding such repeal, anything done or any action taken 2012.
(including any notification or order issued) under the corresponding
provisions ofthe principal Act, as amended by the said Ordinance, shall
be deemed to have been done, taken or, as the case may be, issued
under the corresponding provisions of the principal Act, asi,amended

by this Act. '"

ON BEHALF OF GOVERNMENT PRINTING. STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY
SHRI PARSHURAM JAGANNATH GOSAVI, PRINTED AT GOVERNMENT CENTRAL PRESS, 21-A. NETAJI
SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT
PRINTING,STATIONERY AND PUBLICATION. 21-A, NETAJI SUB HASH ROAD. CHARNI ROAD,
MUMBAI 406 004. EDITOR: SHRI PARSHURAM JAGANNATH GOSAVI.

,


